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for all the three steel plants. It is not a ques-
tion whether the foundation stone is laid or
not. The major thing is that provision has
been made and wrk will be started in all the
three plants including the Hospet steel plant
in Mysore.

He has also mentioned about Malnad which
isa backward aica. For his information I
would convey th:t in the State’s Fourth Plan
itself provision has been made for the regional
development of M sore itself,

With these reriarks I hope that popular
Government will be installed in Mysore as
early as possible ind I commend this Budget
for the consideratic n of the House,

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : ThLe question is:

“That the Bill to provide for the with-
drawal of certa.n sums from and out of the
Consolidated Fund of the State of Mysore
for the services ¢~ a part of the financial
year 1971-72, as rassed by the Lok Sabha,
be taken into consideration.”

The motion was adupted.

THE VICE-CHAIRMAN (SHRI AKBAR
\{ALI KHAN) : We shall now take up clause
by clause cansideration of the Bill.

Clauses 2 and 3 and The Schedule were added to
the Bill.

- Clause 1, the Enacting Farmula and the Title were
added to the Bill.

SHRI K. R. GANESH: Sir, I beg to
move.

“That the Bill | « returned.”
The question was pu. and the motion was adopled.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : The question is :

“That the Bill t» authorise payment and
appropriation of certain further sums from
and out of the Cumsolidated Fund of the
State of Mysore or the services of the
financial year 197(-71, as passed by the Lok
Sabha, be taken into consideration."
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The motion was adopted.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : We shall now take up clause
by clause consideration of the Bill.

Clauses 2and 3 end The Schedule were added
to the Bill. '

Clause 1, the Enacting Formula and the title wt;c
added to the Bill.

SHRI K.R. GANESH: Sir, I beg to
move :

“That the Bill be returned.”

The question was put and the motion was adopted. Q/

——

£

RESOLUTION RE CONTINUANCE OF
THE PROCLAMATION ISSUED BY THE
PRESIDENT ON THE 19TH MARCH,
1970 UNDER ARTICLE 356 OF THE
CONSTITUTION IN RELATION TO THE
STATE OF WEST BENGAL

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : Sir, I beg
to move the following Resolution :-

“That this House approves the continu-
ance in force of the Proclamation issued by the
President on the 19th March, 1970 under article
356 of the Constitution, in relation to the State
of West Bengal, for a further period of six
months with effect from the 1st April, 1971.”

The Proclamation issued by the President in
respect of West Bengal on March 19, 1970,
would continue in force till the 31st March,
1971. Llections to the State Assembly were held
earlier this month and the prospects of the
formation of a stable Ministry in that State are
still being explored. Since the formation of a
Ministry may not be possible before the 3lst
of March, it is necessary that this Proclamation
should continue in force beyond that date till
such time that it becomes possible to restore a
popular Government in that State. Although
the effect of the approval of this Resolution
would, as provided in article 357 of the Consti-
tution, be that the Proclamation may continue
in force for a period of six months, the Procla-
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mation can be revoked earlier if and when the
Governor is satisfied that it would be possible
to have a stable Ministry in that State.

I would like, Sir, to take this opportunity to
mention that during this period of nearly one
year when the Central Government became
responsible for the administration of that State,
a number of developmental schemes and
schemes [or promoting greater social justice
were ccmmenced and the general programme
for development of the State was implemented
with vigour. There were difficult and complex
problems in that State which had been further
accentuated by difficult law and order condi-
tions and political instability in the past.

In regard to law and order the problem was
tackled from various angles. Thus whilst on
the one hand the State Police was provided
with better equipment, transport and communpi.
cations, they were also assisted in their task by
Central forces. More legal powers were given
to the State Government by two Presidential
enactments, the West Bengal Prevention of
Violent Actwvities Act and the West Bengal
Maintenance of Public Order Act, for dealing
with the situation. Public co-operation was
also sought and received in an increasing mea-
sure for curbing extremist and violent activi-
ties, It was as a result of these various steps
taken that peaceful polling in that State became
possible and the percentage of voting reached
nearly 60 per cent. This compares favourably
with the all-India average of nearly 55 per cent
and that in most other States. The people by
exercising their verdict against the extremist
and subversive ideologies of violence.

The House is aware of the priority attached
by the Government to the problems of Cal-
cutta. This task had been taken up by the
Central Government in all seriousness imme-
diately after the issue of the Proclamation.
Additional sources of revenue for financing a
larger programme of development were found,
The entry tax imposed a few months back has
proved to be a subs.antial source of revenue.
Beside more funds have been made available by
borrowing from the market and loans received
from the Centra] Government and other finan-
cing institutions, The Calcutta Metropolitan
Development Authority, having jurisdiction
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over the entire metropolitan region, was set
up in order to co-ordinate and facilitate the
planning, financing and implementation of
the programme. In regard to the programme
for the current financial year, it is expected
that Rs, 18.7 crores would have been utilised
for schemes of development of civic amenities
in Calcutta. These include providing more
drinking water, improving the drainage, seive-
rage and garbage disposal and other schemes
of development in the field of traffic and trans-
portation, medical and educational facilities.
Considering all the difficulties and the magni-
tude of the problem, I would like to thank and
congratulate all these who have been associated
with thiswork and have made this achievement
possible within sueh a short time of the taking
up of this programme. Besides the general
schemes of development a special crash pro-
gramme for ameliorating the living conditions
of about a million people in the Bustees of Cal-
cutta was launched. During the current year,
about Rs. 1} crores would have been utilised
and it is hoped that by the end of the current
working season, that is, by about the month
of June 1971, about 53 lakh bustee dwellers
would have benefited by schemes costing about
Rs. 54 crores.

In the field of Jand reforms, two President-
ial Acts of far-reaching importance were passed.
The lot of the sharc cropper has been impro-
ved and his share raised to 75 per cent. His
right of cultivation has been made more secure
and hereditary. By the second legislation, the
ceiling on agricultural land has been further
lowered and fixed with regard to the family as
a unit. Simultaneously with land reforms,
Government attached importance also to the
implementation of the land reforms laws,
During the year about 1.13 lakh acres of land
was vested in Government after its detection as
having been held cladestinely About 65,000
acres of land were settled with the licences.
About 60,000 families who did not own any
homestead land benefited by the free gift by
the Government of small homestead plots. The
Revenue organisation has also been strengthe-
ned and improved in order tosecure faster
implementation in future.

A number of steps have also been taken to
improve the general industrial and economie
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conditions, The ( overnment of India have
decided to set up th - Industrial Reconstruction
Corporation with iis headquarters at Calcutta
for helping the sick and closed industries in the
Eastern Region :nd particularly in West
Bengal. A zonal ¢ mmittee of the IDBI was
set up in Calcutta for financing small and
medium industries. A Presidential Act, called
the West Bengal Rel ef Undertakings (Special
Provisions) Act, 197!, has alsobeen enacted
recently to enable he Government to take
over sick or closed units in the interests of con-
tinuing the level of employment. All these
steps have had a heneficial impact but the
work requires 1o be continued and intensified.

Government has a so laid emphasis on talk-
ing the problems of mployment in the rural
areas. A number of programmes for benefit-
ing the small and the marginal farmers and for
helping agriculturists by more and better inputs
and technology hav: been sponsored by the
Central Government.

The good work t! us commenced in West
Bengal during the last one year will require to
be continued and sustained with as much if
not greater vigour inthe future, I would
carnestly hope that wi ile the Central Govern-
ment will continue 1> give all assistance and
support, it will also re eive the co~operation of
the people and all the political parties and
groups in that State as alsothe leadership of*
the State Government for satisfactory progress
and completion of this programme,

Sir, I have alread- takena long time and
before I conclude I would once again recom-
mend to this House tae adoption of this Re-

solution, |

The question was propesed. e

SHRIMATI PURARI MUKHOPADHYAY
(West Bengal) : Mr. \ice-Chairman, while I
welome the Proclamaticn of President’s rule to
be extended for a peri~d of six months, T can
conifidently tell this liouse that we will not
need six months’ time. The new Cabinet will
come to power on the 2nd of April, that is,
three days hence. Thar will be stable, demo-
cratic. non-Marxist Cabinet in West Bengal.
I wish all Members will wish success for (hat
Cabinet to function in a way so that the
Cabinet is in a position lo remove the distress
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and to work for the prosperity of my State.
Sir, West Bengal has been under the spell of
President’s Rule for quite some time. It wasa
popular Government which was elected in 1967
and in 1966. They failed to function due to
their inner contradictions. So, another clection
was necessary for my State. That election has
been held only a few days back. Shri Jyoti
Basu who is the leader of the Marxist-Com-
munist Party, who happened to be the Deputy
Chief Minister of my State, threatened cven the
officers, he threatened the police, he threatened
even the people in public, from public plat-
forms. He made speeches in which he threate-
ned the officers and said, ““We bhave taken
down your names of those who are not funct-
ioning properly”’~by ‘properly’ he ment the
officers are to toe the line of CPM. He threat-
ened the officers, “We are coming back to
power and we will appropriately deal with
those who are not tooling our line.”” He threa-
tened the people at a meeting at Kharagpur.
He said, ““The people who are against us, do
not forget that we are coming back to power.
Those who are against us, we will also take
them as our enemies and will give them a
lesson,” So, the people took that threatin
right earnest and gave them a lesson. This time
the CPM could not muster enough strength to
form a Cabinet. The satellites joined hands
with the CPM. Even then their number be-
came so Jess that they could not form a Cabi-
net there, They are now blaming the Govern-
ment of India. Inthe other House, even
through the press, they are ventilating their
grievances. They said, “Why are you not ask.
ing Shri Jyoti Basu to form a Cabinet?” Of
course, if Mr. Jyoti Basu has the majority with
him, constitutionally he would have been in a
position to form a Cabinet. Unfortunately it
is not so.

Sir, our friends opposite, I mean the Syndi-
cate Members, put up candidates in the differ-
ent constituencies. What was their propaganda?
Their propaganda was, “Vote for us. Ifyou
do not vote for us, do not vote for Indira Con-
gress. Vote for the CPM.” 1 know it from
my personal knowledge because I was in charge
of West Bengal election.

THE LEADER OF THE OPPOSITION
(SHRI M. S. GURUPADASWAMY) : I say

it is a canard and slander.
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SHRIMATI PURABI MUKHOPADH-
YAY : Mr. Vice-Chairman, Sir, I challenge
the statement of the Leader of the Opposition.
If he does not know, let him ask his colleagues
from my State. They said from the open dais.
Wherever they had gone, they openly caavas-
sed in favour of the CPM. We heard the
speeches made by the Syndicate members ...
{Interruptions) When it suits their purpose the
join hands with the GPM. Shame on them.
The Marxist-Communist Party, they are the
enemies of my State, they are the enemies
of the people, it is they who butchered the
people of West Bengal like anything. Even
the other day you heard about Mr. Hemant
Kumar Basu, the Forward Bloc teader. What
was he ? He was a person who had no ene-
mies. We might have different from him poli-
tically. But we had the highest respect for
Mr. Hemant Kumar Basu, He was murdered
in open daylight. The Congress (Syndicate)
did not hesitate to shake hands with those mur=
derers of Mr. Hemant Kumar Basu. Only on
the 27th. ..

SHRI M, S. GURUPADASWAMY : What

is she talking about ?

SHRIMATI PURABI MUKHOPADHYAY':

I am very sorry...

SHRI M. S. GURU PADASWAMY : There
must be same limit to canard and slander.
They did the same thing in Kerala. They have
said, “Weare in privy with the Communists
there.” Is it not true? They are doing the
same thing here. In West Bengal...

SHRIMATI PURABI MUKHOPADHYAY:
Sir, is he on a point of order ?

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : No.

SHRIMATI PURABI MUKHOPADH-
YAY : Is he on a personal explanation ? Other-
wise, can he take precedence over my speech
before I finish ? I cannot oblige the Leader of
the Opposition by praising a party,a party
which has been totally rejected by the people a
party which was hand in gloves with the CPM
in my State. Sir, hold an impartial enquiry. Let
the Leader of the Opposition hold an impartial
enquiry. Let animpartial enquiry be made
by his own party members. Let them go thro-
ugh the election campaign, the literature, the
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speeches made by the members of his party,
the candidates of his party. He will come to
know and he will hang bis head in shame,
‘That is the actual position in my State. (Infer-
ruption by Shri M.S. Gurupadaswamy) The Con-
gress (Syndicate) was completely in collusion
with the C. P. M. people during the election.
Sir, they might have thought that the Con-
gress (R) had become such an unpopular party
in my State that it was no use standing in elec-
tions without shouting against Congress (R).
They thought to combine with a popular party
like the C. P. M. And what was the populare
ity of that party ? The vote that the C.P. M.
got this time was much less than the vote they
got in 1967 and 1969,
i

Sir, I was talking about Shri Hemanta
Kumar Basu’s murder. Only on the 27th of
this month, that is, three days back, one of
our party colleagues, who was with me in the
Assembly for the last 18 years, was murdered.
His age was 65, Shri Jogeswar Roy. He was
murdered in open day light by the C. P. M.

SHRI SASANKASEKHAR SANYAL
(West Bengal) : This happened during the
President’s Rule.

SHRIMATI PURABI MUKHOPADHYAY:
During the President’s Rule, of course. I am
grateful to him for pointing this out because
Mr. Sanyal’s party, the C. P. M. party, very
successfully handled the Government of West
Bengal. In some of the departments they had
full infiltration of the C. P. M. minded people
and they did whatever they could, in the
absence of a popular Government, during the
President’s Rule. We are going to suitably
take action against those officers, those under-
lings, who work hand in hand with the C.P .M.
party during the President’s time.

[MR. Deputy CialRMaN in the Chair)

This is the state of affairs in my State even
during the time of the President’s Rule, I
admit there was alarge=scale disorder. But
now that disorder is concentrated in political
pockets. Murders are taking place because of
intra-party clashes and political party workers,

Sir, the Government that is going to be
formed, a coalition Government, a democratic
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coalition Governmi at, will take up certain
programmes for the people of my State for
their welfare. Frcm the Congress side there
are some of the mea ures that should be taken
as early as possible I may enumerate those

steps. They ares

(1) Immediate restoration of peace and
tranquility in the State ;

(2) Safeguarding the people’s rights and
enlightening thera about their democratic
rights and respon ibilities ;

Sir, in the name « I democratic rights, in the
name of gains of th - peasantry, the G. P. M.,
party which was in jower, played one peasent
against the other, pliyed one worker against
the other, There were not only intra-party
clashes, there were 1ot only struggles among
classes, one class r se against the other, one
party rose against thr other, one party strug-
gled against anothe- party. We want to put
an end to it and we vant to ensure the demo-
cratic rights and responsibilities of the people.

(3) Creating greater employment oppor-
tunities in the Stat ;

(4) bringing at out normaley in educa-
tional institutions and furthering the cause
of the students and their future ; - -

(5) securing soc al and economic justice
for the commonm.n; _

(6) immediate ¢ Istribution of Khas and
waste land amon; the landless peasants,
adivasis and the Scneduled Castes ;

(7) improving t} = living conditions of the
weaker and poorc~ sections of the people,
particularly of the xploited peasants, work-
ing class, toiling nasses and the neglected

middle class ;

(8) Safeguarding the legitimate interests

of the backward cli.sses, Muslims and other
minority commuities, the Scheduled

Castes and the Schrduled Tribes ;

(9) Taking steps and enacting progres-
sive legislation to implement the policies
mentioned above with a time-bound pro-
gramme. These arc the nine items on the
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basis of which the Congress in West Bengal

is joining the Cabinet which is going to be

formed on the 2nd of April.

Mr. Deputy Chairman, Sir, in the Vote on
Account Bill that we are going discuss, I find
that the State Government will have to cover
an overall deficit of Rs. 28.60 crores. May I
ask Government of India. Where do we find
resources to the tune of Rs. 28 crores to cover
this gap? How much do we pay to your
coffers, may I ask ? And what are we taking
back from you, may I ask? How long will
you continue to have this discrimination
between one State and another ? Sir, I will
not mention the States which are getting more
{rom the Central exchequer than what their
legitimate share is. But may I not ask whether
you realise that you are doing some injustice
to the State of West Bengal ? On many
occasions I have spoken in this House about
the discrimination. If you are so anxious to
solve the problem of my State, a problem-
ridden State, where is your helping hand ?
Where is the money to open new avenues of
employment for the unemployed vyouth?
Where is the helping hand for better living
conditions ? I am grateful to the President
for mentioning West Bengal in this address,
specially the problem of Calcutta. He assured
us in his address that everything will be done
for the State of West Bengal. But both the
Vote on Account Bill and the statement that
you have made here show very little of this
helping hand that we were assured of. What
about the rural electrification schemes that we
had been asking for every day here? You
have already spent about Rs. 20 crores on
that. But I said that the highest priority
should be given to rural electrification schemes.
I donot find that kind of a priority in the
Budget. What about the rural employment
programme ? The Prime Minister assured us
that employment would be provided at least
to one member in every family. Where
is the scheme for that ? Do you find anything
in this Vote on Account Bill? T will be
waiting to hear the reply of the Minister. The
Calcutta Metropolitan Development Autho-
rity has been created. But what about slum
clearance ? I find that only a sum of Rs. 105
lakhs has been spent on slum clearance up till
now and a sum of Rs. 20 crores has already
been spent for other development programmes.
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It is too insignificant. What about the
Farakka Barrage ? 1 think the whole House
would agree with me that the Farakka Barrage
should be completed as early as possible.
But the whole thing is now in a stagnant condi-
tion. I do not know what the difficulties are.
The Government should
that the Farakka Barrage is completed as
early as possible. What about a second
Hooghly bridge ? What about a tube railway ?
If there is no tube railway, what about a
circular railway ? I do not find mention of
those things in it. Sir, I welcome the setting
up of Industrial Construction Finance Cor-
poration which has been set up very recently,
It will help in financing the closed mills and
factories. I do not know what would be the
total allocation for this, but to solve the
problem of West Bengal, we need to create
more avenues of employment for the rural
youths and the urban youths.

immediately see

Speaking about the Plan allocation, West
Bengal has been sanctioned only Rs. 320
crores in the Fourth Plant, while Maha-
rashtra was given Rs. 895 crores. I will re«
serve my comments on that. I am saying only
about the figures. Sir, our contribution to-
wards the exports is 37 percent of the total is
earned hy India.

Sir, you have already rung the bell for me.
This is the last time that we will be discussing
about the Votg on Account in this House,

SHRI SHEEL BHADRA YAJEE (Bihar) :
Why do you say it will be last ?

SHRIMATI PURABI MUKHOPA-
DHYAY : Of course it will be the last. It
will be done on the floor of the Assembly in
West Bengal.

Sir, I am very much thankful to the Govern-
ment of India for the two legislations they
have already passed during the President’s
Rule about land reforms. We are going ahead
but our problem is very difficult. With your
helping hand, I think the State Cabinet, which
is going to be formed within a day or two,
will prosper and the people of West Bengal
will feel that there is a democratically elected
Cabinet to look after the interests of my State,
Thank you.
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_ HtweeEt gae aw|a (fage) ¢
AAFT IATEAT WEEA, § AT HEET FI
AT AT § GT TG0 A7 AT SR anfer
U qAT A A agT & "
ST &7 | FfFa, <, IR Fg
oo Agf # 5 frgemm & e A
AT dme g uF AT wAW & Wi
Tegafea AT F T A1 qSi AT F
SEIET AT F 95 1 FT F qE AT
few e 1 #fta, a7 a1 &, g qua
IMTZ AQT AT AT FAR AT B FW
@A AT AT FU ARF T A 43
B F g ag Y g X fr oga
gu Ml ATy, § I A ¥ qrdy
WAl wgET ¥ qYAT ARAT g ¥
FAR TG A F G 40 @ ? gy
FIROT AT HYT FT FTT 1 H1S Y T
gq, a8, Tar, gty & fasre gy | E,
ATT ag F1 (T F T § fasre g @
g foadl gxiar guk E@aaar Agedr ¥
FI § | IEFHT AT FT 30T 7 F @wEAw
gframag dma § Fwa o qu ¥
T g AMA H AT O AT R
q2 7Rl S, @31 9T WIS ATTH G
Frzd A Ffwew F 99w ¥ FwHw A
frar, a1 & gawar § ag wifEee gegel
F WO-Afa o — o Sagt § osaEy
|aaar o agf 9T G A F
7 fear s g W, o fymwdw &
IS g0 FqaT 9O a8 AT & farde
AT ) A AT IEAT g, @i 9@l 9%
wfeaez avgaAl F1 AW AT, I 6 qF
g1z AT fAFad Y, 98t 93 afea #i%
aae & fag sy Far fear ? g
A& el W owmEr @ oaf usgafy
[T B F F1gAT g, Ueewfa waw §
ST gfafafa a5 Teaar arg 5
&) #9798 FEIT TLFX FY FLAAT 781
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TP AT A WA AGU IFE GLHE A
TR O AG @ § ? A O qWaar g,
qE #Y7 FT FA2 qALFL TG0 @4 &,
g IGMET T T AZT @I &T, AT
M FT a9 TG §l, GLEEIT & I
qar g £ IEET H gRFHIT AT FY oA AT,
Wi & garfas, dgw faamas g A
AFFT S9FT IV § TIASAT FY AT

- T

g F otrer g WY & amEA I
FHAT N1 g1 FL @I & AT G A
zq a9 fane s fgy o At
FAG & 17 fSIGF1 g1 FIT H
gfogra w1 8, 9T T aqmn #, diq &
# o 7 gy a1 ¥ o g sfage
§ aF 999 FE AR A § TAAaT §
f o€ #1307 § i 3T avw & graew A
Y faga® 99 (9 arar 9r gIET S9
AN H T T 1A @ e )

JT T B1E HEAT UN, T A
Ft fargr #e@ & AfFT 9@ qar @ fF
foere & Fiow guwr fFg g9 Fam@
ST AT Er AR F g 98 7
qE F1 BT BT WY &) AT FAG
EEegE qA Y A FT Al g A
tar ot & i ag s fafisa g S8
Afd gF ag FiT w= ag QAT § %
g fooq ST § AT T q7F T A
FLET Wr € A frg w61 § ag g
&S 9T Y e TE A1 A ST
aqeft 31§ @ | ¥ AT AEA §
fr fagre, 9€@T IR ST AW H T&
Fiorg At query o, Sgr 9% "fag A
g W i, I W & 39
fraet sfad wag  FT? W& FAG
TRFTX a2 9T sewaa # o1 HIX Iq o
THo Fo F EAAT FT a&q AT Al
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9T qrfearg g wr enfaw
&7 H fHadr ggraar &1 | 59 9q $v a9
A= qE Y T £ R fam aw
IaEr anfaw mgaar & af @i g
gt & q1g few geg ¥ SEwE fear
TAT | /A qFTT Argr g R oqar ag
STTFT TEQTT 4T & |

e o fa=e w7 3@ fF ey
qS A A HI® GG A Fy
@ A @ § I STar § At mfeay
T qsANT W wyg<w faunaE qq@ g
U A A F graey § AqH| J167
gaer &Y g afeT agh & usamer o+
fraam 37 & fegafear @ § ) womame

‘A eeafd F A 9T AT HIAT &, F4T

T2 999 § FET gFR F TWR %
F1F AL FQAT & AT ST AT ey 7
TsA9T §  3TFT 3fagw FefFT wWr
aradl ! SmE F e o g9 §
ST feqr € AT TW qEA H #Y o7
FFr &, A% *9 0 feafy F gwary §
T oy 1 § 99 fF ofe 9F 9] ard
eIy &1 fEARR SgAT 99T § |

AN gW WEGATON F1 T W
g s faw = § fF & fgar aw
gar® & A1 femr & grw siqAr #19 fag
FYAT & & | AfFT § LI F SO
Hrgar g & gl 9 S AFAaEl Fs @
WeE, fomfr a7 ¥ ghar WA g
AT &, SAPT T FIFRX T FAT AGN
FET | AgEaarteRt A wfafatay @i
gz & swiw Fr srfad feafg 9T agw
T IV I3 & AT Tg &L I9F
AFETAT FI IAA H ATHIRATE IET
AT FAT STA H AT &7 F@ FgAr
& afwa gx #r maw § frFEw A
aFgeaTiadl 1 A7 wEg 1 IHAT AN
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7% 91 T FG HFAAT S o | AFT F
ag AT FEAr g 5 oSt gaver § Far
FTIT A=A FGT § | AT q&F T AWT
A A gferm TE aumd § |

Wl gAT WANA  qEEAT A
EART A FT AT FE | GA A AIY
FT AR AT 3@ ZHAT & FAF A9 T
FEX Ig a9l Al WE 1 zAfAg
gl gur of 5 agr 9% usgafa &
ArET A1 T qegafT FT [AT SATHT
AT ) 9gF 93 TSYIIT 39 9T AT9T
FL G & AT ATH AR § | AR F
TSI FT a8t 92 % qiX fatg fFar

ot & AR era zgEr oF afqssrar

gare FA7 fAar § &ix 3o awg # feafq
9T FE TLART FT A F VAT A
Tif smaear fga wfg f&a @va dr
Il T WEY & fgF FO FEAFAN AT
ma et ®oamifa wf gg ¥ faw
Fagq & zaa & fegeardl amda
@A Y, W 9T AACAFT AT A F
fq 3T & FA-FI J AT A A, HIF
I FAFT T WO K AN HGHT AT
aaEa &1 Far 10 g R FEsar I
4P M

qeT AT FraT o7 Y@l §, ST A &
AWHT ST Jog 2 IF § AT IT%
g F FTOT AT E 7 9T AIEAT
% AEl F1 % 3AWT oFF a9 | AT
FAFII H F1 @A H S fawsar v
gfgwa stfers & agl SIFTS S Aq@r
9T & W & §N AR AS9E
qfFaeTd AT AFTAETH & Al JAY
& dU§ @I% J1% TRl § FFA TR I
fardzrd FNT W@ 9T g1 aiW
e wgdr g & gw oder faead,
IFQ R GLFW | & T TG
JEdt g fF s o fFasl qua oy ?
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FI0 FIAET GG AL o 7 v gfeq
SqET Ag® A1, AT I AT Ay
IHI A W L AT AT § R [
g arag 18-19 afimi &1 AW Arq
FEIGT SEAT ST FT FHHAT AT AT AT
FTAT TEN 9ET FET T, qTWEA TF 4Y
af@r< &1 @r | (saawm) zafaq Aify
¥ faaico ) fSedgrdy opg Y o7 ) 99
feafe & Fwrd ar adar fazw &
faedardt sra®y Y | ooy s AWear &
sifee, @M 99t & stfwg gfar 1 oF
T NG T gFF &, WGT FFqAT By
TF ST qIA1 3 qFA § ATHT gL T yar
g T TFq, T AT AT AT F w=0T
q TEAARIAT TG BAT TFY | &Y FHA(
fx sian FfaFa § ar aFg AgE 7, &
HEAT § g A®T § HAG AATT QAT
g AT qFAT FT AT I FAT F1 Ff7g
FT W2 & fF gua ara TenfeEr &1 gady
qiar g, AFT F 3q g F1 a0 90
Jreal § BF 9aar g S@Ear Jgdr g
IgFT gHEAET F1 FAUwCr 97 I )
T vy fause a8 fFar ot waw
FIH IS(AT AT FTA T FFFFT aqT T
FRa aFqr g fag F I 7w
F FITM ST FFTAZE 1 AW T8
Fararwgrg | s wmfar qgaa &
aug Iamgr At fF gadg ST sasar
F A UAYAT UFHGHT AT II7 AN
Fr5ard BRar A0 4T ) ATHATIER
fagre & w3 fgeai ¥ vaa frar &1 s
gw gz s a8 fe wseafy amA
g & g F g1 fFar @ wif| ewaAr
& fag, faxm ¥ [qq, 3@ faza &
faw, ar 3% g% gar @ g% fF §rer
F a7 o9 391 35 71 @ &) fagreay
A, ST F 0T H, &0 3T F
T3 g8 & arw agi ofzwdr wifeears
FY FAT WU 7GR FT @Y T, 997
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HFL YA I 97 ¥ 9T qFAT § | A
FOFTL 99 ¥ T | ogAT Atfa oiw gy
FT AT & AT T IAFT QAT & fag
#E FaA TS R § A ST
qeEafy AET B, AMTH SEFE ATEA
AT FTZT I TEF FX F IAE
AN, @ FAT T A FF @ W
ArzargA fasr 5 st e o qAge
T ¥ FH g §, & v Ay & q
Sy gAg sae #® fag ggd deadid
Qs &7 fratn ar ar, afs 99 § ©F
AT AT AT AT FATT FW H TF a4
98 UF g FIFAT ATEr oA fF L
el d9adty s § wfafyg 48 fas,
a1 ga<r daavfe At § faeed afE
Sqof q9qta O =7 a9 9% I8 a7 aw
& sraw @y {7 @ oar  Aaafdew
Faar oigs & fg@rd + s wwr
gq TOEr fqmdd,  sqquEIAEHe &t
gHET F T F v AfFT  waq ar gy
o &7 ¥ AT 9T AT § IAN 4T qGH
ToraT 6 o8 o1 Y F | F9 A 4
qgr a1 faw # AgeE & e FE
& fr g frand, 3Fdr mraay, fom
JIst A AT fRar s, e fEar
ST wfEa gw wag € 5 e fea,
I AaE o fowmr S F O
fFfed ¥ far wrgedl Ad g, arad
TEY TEA, AT IAY THTAS FT FAT qTAT
T FAN | T arg 9T /Y L AIAAZ
fpr foF TS I BY ST FT sAAEAT FT
ar fae wo wemy A FEr fr Avase
YT FY TGT 1 AT g F AT I a@r
2 o= oy SEwT FAffERTT £ e
R 71 5 gn aAfdfEda F39 a1
G &) A g fr fag @ wge
Zq GREAT &1 GETAT FL | FATT S{raw
# fogdt Feoq Amaw Y A S
Iy FE ATUF 19 FY g Al 3
|
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afFy IaF 9 o w5 YEr Aviww
T @i g famy g @ froamgy
FLHTT A FT HIT A FT FAM FA
STV R

afad ¥ a9 ¥ FIATIR A93
FEMT fF 9 9 qgAT FaT g, ar
99 ¥ qard 5 gq wszafa arge
fows @ wgW s agw a1 @ §,
FIH o7 oy g § iy & &
q, gUEar & ®7 ¥, IFTG F e
F ®TH, AT gE} W WwWH F ST H,
AT AIFIT FT qQIA F & A | FOFAT
P FIC-AT T IBI5 TS | ITHT AT
FATAT QUIGT aA T W & | T9F o=
w9 F WA BRAn, Fdwe #@

A FT @ FAR AW HT ADT o
T FT BT g1 ©T 2@ | ¢

'SHRI SASANKASEKHAR SANYAL : Mr.
Deputy Chairman, Sir, I oppose this motion
of discussion on West Bengal without a proper
bearing upon what is happening in East
Pakistan. This is completely unrealistic. My
good friend, the hon. Minister, read outa
well prepared speech and there is no mention
of that there. For some days on the floor of
the House and in party meetings of all parties,
we have been speaking of our sympathy with
the Bangla Desh. We have been talking of
our solidarity with the people of East Pakistan.
Is that the full stop or just a coma or a semi-
colon? Having committed ourselves of
sympathy and solidarity, is it not expected
that we follow up our professions by sub-
stantial doings ? Sir, in the West Bengal
budget there is no mention of anything in
regard to East Bengal. In the Central Budget
there is no mention of any provision.

Sir, suppose as a result of the fight, our
friends and brave freedom fighters come over
to the State of West Bengal and other parts,
that may create a problem of its own. Have
we made any provision for that? We have
not. The question will arise : Are we going
to send them back to the woods? Supposing
refugees come over here, shall we send them
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back to woods, to be killed by sabre jets and
by the Pakistan army? Or shall we send
the properly equipped to carry on the fight
for liberation ?

Sir, this expression of sympathy has created
a respousibility that we must take quick
action. Let us be bold. Let us be quick. Let
us be decisive. Let us be prompt. Because
if East Bengal is vanguished, then West Bengal
will collapse under the crushing influx of
refugees from there. Therefore, we have to
help them in this fight. We have to give them
everything that is neceded by them for keeping
up this fight for liberation, otherwise it will
be too late, Qur leaders of the Government
are biding their time, They are giving
asop by words of sympathy butthey are
probably looking forward and their eyes are
directed towards the high Powers who are
their creditors. They are waiting for directives
but when the green signa) of direction comes
from overseas, then it may be toolate, There-
fore 1 maintain that the President’s conti-
nuation depends upon, to a great extant,
what the President’s Government is prepared
to do for East Bengal and also for West Bengal
to meet this contingency. Therefore I main-
tain that we have to oppose this continuation,
My good friend, Shrimati Mukhopadhyay,
who isa very good speaker, over-sighted all
these problems. She is suffering from an
obsession of CPM., What is the GPM’s
problem now? She wassaying that every
murder was committed by the CPM. Those
who are against the Congress, not the people
of the Congress, many of them say that all
these murders are engineered by the Congress
in order to lay the blame upon the CPM.

THE MINISTER OF EDUCATION AND
SOCIAL WELFARE (SHRI SIDDHARTHA
SHANKAR RAY): Who says that ?

> SHRIMATI PURABI MUKHOPAD-
HYAY : What a brain-washing !

SHRI SASANKASEKHAR SANYAL:
What a brain-washing ? It is a fact. As a
matter of decency, my good friend who was
a Minister for some time should not have
talked of those things because of the fact that
these are sub-judice matters, With the privi-
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lege in this House it is very casy to scatter
slander against a Party which she does not
like but then this is not befitting the decorum
of heraelf at least.

Coming back to the point, without being
guilty of repetition, I plead and plead very
vehemently that our friends of the Government
should rise up forthwith and made provision
for equipping East Bengal people for carrying
on their fight and if they come, we shall have
to make provision for giving them shelter for
recouping from exhaustion and we have to
send them back better-equipped. We have
to send our men also there in arder to take
part in the fight for liberation because if East
Bengal goes, West Bengal goes and if West
Bengal goes, India goes also. You do not
know what will happen from the other place,
Therefore if you want to maintain the integrity
of this country, you have to take the offensive
and that will be the best defence and this is
what I plead and maintain.

SHRIMATI PURABI MUKHOPA-
DHYAY: Ona point of personal explana-
tion. I never discussed the merits or demerits
of the cases before the court.

SHRI SASANKASEKHAR SANYAL :
You mentioned GPM.

SHRIMATI PURABl MUKHOPA.
DHYAY : Those who have been arrested,
they all belong to the CPM.

SHRY SASAKASEKHAR. SANYAL : You
may be arrested, Will that show that the
Congress is behind it? A person arrested
should be proved, otherwise it is vindictive.
ness.

SHRISIDDHARTHA SHANKAR RAY:
Calcutta has given the verdict.

SHRI SASANKASEKHAR SANYAL:
After the clections everyboy says that it is
engineered by the Congress.

" SHRT MAHAVIR TYAGI: (Uttar
Pradesh) : According to the Constitution, the
President takes over the administration of a
State ona few conditions. According to the
Constitution, if there is a law and order
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problem there which a State Government
cannot control, ther itis for the President to
take over the adp inistration. Then if there
is a financial crisis and the State Government
cannot run itself, he President is authorised
to take over administration. When a demo-
cratic Government, after the elections, is not
possible and a Miistry cannot be formed,
then the President (an take over. I can say
that the President’ Rule in West Bengal is
more than justified. Nobody can oppose it,
The conditions are such that the President’s
Rule should be continued.

st WNREE FA1T QIR JE AV AT
qrg &Y ¥R &1 e v S €18

SHRI MAHAVIE TYAGI: There is also a
proposal to extend the President’s rule for
another six month. Sir, I am sorry that
the hon. Minister has avoided one thing.
When the President’ rule is being discussed
in the House the ‘Vinister ought to have
reported to the Hoise as to what changes
have taken place, 'vhat improvements have
been cffected by the Central Government and
what devclopments nave taken place since
the time the Presidert took over.

SHRI RAMNIWAS MIRDHA: 1 did
say that in my opening remarks, _

SHRI MAHAVIR TYAGI: That was not
50 because after all from the papers we learn
thelaw and order sitvation has not improved
at all. It is getting worse every day, Itisa
censure on the President and the Central
Government that desaite the fact that many
months ago the Al ministration was taken
over by the Presideit, they have failed to
establish law and ord: ¢ in West Bengal. Every
day we hear from the papers that six people
are killed, so many lave been murdered and
so on but we notrezd even about one single
case where a murder has been penalised. So
a murder in Bengal can go scot-free; the
murderer would not be taken to task. Isthat
your President’s rule > Is that the way your
Administration functions ? The work of the
Administration is unpopular generally. Taxa-
tion is a measure which does not make a
Government popular : enforcement of law is
‘a measure which doe: not make the Govern-
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ment popular. Most of the social values which
have got to be maintained at the cost of
popularity are vested in the Government and
the Government should not always try to be
popular. They should not always be looking
for cheers and slogans of ‘long live Govern-
ment’ and all that, That is not the manner
in which the Government should function. It
is not there to get only cheers from the people.
You have sometimes to be unpopular too ;
you have sometimes to take unpleasant
measures. That is the Government’s job. As
regard such measures the Government has
absolutely failed. You have had such along
time ; for so many months you have been
there and the Central Government has been
in charge of the law and order situation but
it has not improved. Is not that a matter of
shame for the Central Government ? For the
information of the House the hon. Minister
ought to have given friends of how many
people have been killed, how many people
have been murdered since the time the Presi-
dent took over the Administration of West
Bengal. Have you got these figures ? Have
you collected these figures? You have not
cared to do that, I am afraid the Home
Ministry has not got those figures. They do
not bother about these things ; otherwise they
would have doneit. It was the business of
the Home Ministry tosee toitto inform us
how many murders are taking place, how
many have been arrested, how many cases
have been instituted and how many have been
punished. We have not heard of anybody
being hanged for this or anybody being con-
victed for a long term of imprisonment. No
imprisonment in West Bengal because you do
not want to be unpopular. These murderers
are labelled as extremists and the excuse given
here is, what can we do? This is a socio-
economic problem. This is what the Prime
Minister said the other day. That means to say
this is a sort of a gesture towards them so that
you may not become unpopular among those
who are called Naxalites or murderers. Any
murderer an extremist, similarly actslike burn
ing buses, looting post offices, banks etc. are
all extremist activitics according to the present
administrator who are in charge of the Adminis-
tration in West Bengal. This is a matter of
shame, I think even a small man, even a
District Board Chairman, if he were to handle

such things, he too would not like it. Now
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the popular vote is there no doubt but then
what is the meaning of the popular vote ?
Popular vote means some justification for the
Administration and there is no such justifica-
tion. Have you added to the revenues there ?
Have you levied any taxes or is your tax
realisation better than what it used to bein
the past in the Communist regime? I am
opposed to Communists but, Sir, 1T must say
that during the Communist regime there was
not so much of killing. There were not so
many murders during the communists regime
as there are during the regime of the President.
I know it and at least in the papers there was
no mention of such large-scale murders,
dacoities and other things committed before.
Every day we hear about bombs being
thrown. In the communist days we did not
hear these things, but since the time the
President took over all these things are happen-
ing and you are gloating over it. Itisa pity.
Before you get anything passed please give
us the figures of these incidents, so that we
may judge your efficiency before we vote. We
shall find out and see what is in the interests
of the nation.

One word more. Bangla Desh is one thing
and they carry my sympathies no doubt, but
I am afraid these things go on, there will be
another Bangla Desh. People will get tired of
President’s rule and they may demand
sovereignty. This is what is going to happen.,

AHRI RAMNIWAS MIRDHA: The
main reason why this Resolution has been
brought before the House is that the Presi-
dent’s Proclamation is going to end on the
3lst March, 197! and since a Ministry has
not been formed or it is not expected that
they would be in position before that date,
this Resolution extending the period of the
President’s Proclamation for a further period
of six months is necessary. We do hope that
it will not be long before a popular government
is established in Bengal and the Government
of India would be very happy about it.

SHRI MAHAVIR TYAGI : This period of
six months is a hoax.

SHRIMATI PURABI MUKHOPADH-
YAY : Well, Sir, if necessary it would be for
five years.

- . L4
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SHRI RAM NIWAS MIRDHA : In my
opening speech I said that the period of six
months is the ultimate limit. The moment we
are sure that 2 Government is in a position to
take over, this Proclamation would be rescin-
ded. May be within a few days we would be
in a position to have a popular government in
Calcutta and this Proclamation would be res-
cinded, The Assembly would be properly
constituted and popular rule would commence.

SHRI MAHAVIR TYAGI: shall

welcome it.

We

* {ULFA JATL 13T 0 ST 39 T
FIFHIT T a4 av |

st T fagwm faul: s Sy
TP E?

Many points have been raised during the
discussion and I do not think that I should go
into all that questions about law and order,
questions about elections. ..

SHRI MAHAVIR TYAGI : Has the Minis-
try collected information about the total

number of murders committed during the
President’s regime ? What is your figure ?

SHRI RAM NIWAS MIRDHA : We have
shared these figures with this House either in -
answer to questions or during other discussions.
We have been keeping the House informed
of the murders.

SHRI MAHAVIR TYAGI : You have not
given the incidents.

SHRI RAM NIWAS MIRDHA: About
all the incidents and the progress of the situa-
tion we have never held anything back. It is
unfair on the part of the hon. Member to say
that the Government has not even collected the
figures.

SHRI MAHAVIR TYAGI: Will you
please share it with us and say what is the
figure ?

SHRI RAM NIWAS MIRDHA : Ido not
have it at the present moment.
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SHRI MAHAVIlI' TYAGI : If the Minis-
try has collected the igures, is there anything
secret about it ? -

SHRI RAM NIWAS MIRDHA : There is
no question of it beir.g secret. This house has
been made informed on a number of occasions
about the law and crder situation, including
the figures of murders and inter-party clashes.
Every thing has been reported to the House.

MR. DEPUTY CHAIRMAN : Have you
got the figures ?

SIHRI RAM NIW AS MIRDHA : No, Sir.
I do not have the fig.ires with me now because
I thought that this was going to be passed...

st SmaeAl qgrg AT ¢ Fq H{M
FT ST AR AZF AT 40 T W
SEAFE F Fqrg AT AN AT | AiTH
qrg ferd aF A3r & | 9 AT T
74 Fr AT AFf g, argad &1 Ay
qaT @A 7 -

sit v faara fagf @ M7 SOR-AIT
yAMa @ g OF G AEE qAT
g e M a7 9S-9IT FL FEAT

& |

st wwaFdt S@lE A@A Gl
el AT | A0 AWE TAHT
F4 A8 @rg, wAw @A |«
ST 1 ATTRT IAF 47 AT 47 7

SHRI RAM NI.VAS MIRDA : What I
was saying is this that Government have
always come before the House with all the
information that the have and they have not
held back anything, whether with regard to
the law and order situation, inter-party clashes
resulting in murders, or any similar things ;
we have always com- to this House and the
progress of the law and order situation has
always been kept before the House, and if the
hon. Members is willing. I can supply it to
him personally or to any Members who wishes
to have the figures. ’

s snEeEl wqrg FET 0 AT A
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F AT F graey A fpr qat A
Faama g7
st i frarg faat: A% gg o

fora gw a8} & o v &) fond &Y &

St FagEA! qAVZ AET . qF AT
agi F [ET g F 5 q_E 9T A
g @ g w fEod o @rg AF
Tifgr 4

oft uiw fRama faut
gad e

c i afe &

MR. DEPUTY CHAIRMAN: Order,
order please,

SHRI RAM NIWAS MIRDHA : In addi-
tional to the law and order situation, certain
questions were asked regarding the develop-
ment works that were carried out during the
President’s rule. T had given some brief indi-
cation in my opening statement regarding the
works done, and since I have got some specific
figures with me about energisations of tube-
wells and rural electrification. I would like to
mention some of them for the information of
the House, particularly so because. ..

SHRI MAHAVIR TYAGI: What is the
number of murders ? -

st AT qWE AT (TAEAA)
AT A9 FAMT T £ 341 FIfzm

FLRE?

S SANEEAY 9{IE AET 2 TF AT
qwg &1 e gaar g € a1 s A
T i a8 37 & 91 9 @ & HaAl
Ffaai &1 fgar @ €1

¥
SHRI MAHAVIR TYAGI : What are the

figures of murder ?

SHRI A. G. KULKARNI (Maharashtra) :
Why are you asking about murder only? Are
you not interested in the development of West
Bengal ? Is it not important ? What are you
talking ?
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st wuasdl gmiE amEa Sy A
ford mnft & S F @ AT gdar
WA

MR. DEPUTY CHAIRMAN : He is pre-
pared to furnish the figures.

SHRI MAHAVIR TYAGI: He has got
the figures. Despite the fact that he confesses
he has got figures, why should he not tell
us ?

MR. DEPUTY CHAIRMAN: He has
not got the figures just now,

SHRI A. G. KULKARNI : How does the
opposition expect the Minister to commit him-
self to figures when he says he does not have

them? Sy gqUY 7 § a8 &7 FFAAT o
@I & ST AT IFFT AT 7LV §

sit w1 fag aut (STT s=or) @ oo
FATT ST AT q§ WAL AT |
w9 fafqees qgf 9 dme # asgafa
AMT FT qTF 6 A F7 qafy gx
T & @ a¥ g a9 F gHw, ar
AR AZ FhT Y qar FfF ¥ 4y
aqerd {6 987 9T AT FH AT § I
AT Y TG FLAF & qgH F Ay

¥ U srEr e § AT SqF g qi

s go Sfto FARWE : TR g
I I T O S 0 Ol
gar Arfed |

MR. DEPUTY CHAIRMAN : Please sit
down.

SHRI RAM NIWAS MIRDHA: As I
said, the figures were available and we bad
given to them to the House.

SHRI MAHAVIR TYAGI : Repeat them.

SHRI RAM NIWAS MIRDHA : I have
got some figures which I will again put before
the House. Since we were not going to have
a full-fledged on debate on the law and order
situation, which we had on a number of occa-
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sions, I was not able to give the figures regard-
ing how many incidents took place in how
many months, When T said I did not have
figures, what I meant was that the whole law
and order situation asit developed during the
last few years. . (Interruption) It is impossible to
continue if they do not want to listen. What
I mean to say is that whatever figures are with
me I will let them know. When I said I did
not have the figures, what I meant was that
the totally of figures including the progress
every month that we had made in curbing the
law and order situation were not with me. I
can assure you and the whole House that the
President’s rule had not only resulted in pro-
gress in the economic and development front
but in the amelioration of the law and order
situation to a considerable extent. We have
nothing to hidein this respect. There cannot
be better proof of that than the peaceful
manner which the elections were held, in
which more than 60 per cent of the people
participated, which is more than the national
average.

DR. K. MATHEW KURIAN (Kerala) :
This is a generalisation without facts.

SHRI RAM NIWAS MIRDHA : I am
saying it with facts. I am giving the fact.

A WANIEE qME uiEd A
F 9Z0 IF TG TC TIAET WY AT
ITH I TE qEE A g UFE
fpmer 81 &1

MR. DEPUTY CHAIRMAN: There
should not be any running commentary.
SHRI RAM NIWAS MIRDHA : I am

saying it with all sense of seriousness that the
voting percentage in West Bengal was more
than 60 ; it is more than the national average.
I say that with all sense of seriousness,

ft wndiwm gWT AT ¢ FEIR
e |

st wwm fagm faal ;. aw T
FH €9 FIJ & A1 gqA F AT guAy
g aa @ g
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(D terruptions) ~ - :

SHRI RAM NIVAS MIRDHA : Some of
the figures that I 1ave for the information of
the hon. Member are that during a certain
period, 57 policemen were killed by the Naxali-
ties, 34 jotedars, .07 political rivals, 43 busi-
nessmen and mcney lenders and 77 others,
making a total of 261 killings from 19.3.70 to
15.2.71.

SHRI ARJUN ARORA (Uttar Pradesh) :
How many Naxalities were killed by the
police? . .

.

SHRI RAM I'IWAS MIRDHA : In the
progress, 168 Naxalites were killed during the
same period.

SHRI MAHAVIR TYAGI: How many
were convicted or punished for the crime ? It
issignificant, Aftcr these murders were com-
mitted, were the murders convicted or not ?

SHRI RAM NIWAS MIRDHA : Well,
Sir. I do not thin! we can carry on a dialogue
like this. Itis har!ly the spirit of a debate of
this nature. If thc Members want any figures
they can give projer notice and we will tell
them in a proper t rrm.

As regards development works, as I said,
I would not give a'l the figures as to what the
Government has d »ne. I have give some indi-
cation in my open:ng remarks, But I can say
with certainty tha there has been progress on
all fronts whether it is agricultural develop-
ment or developm: nt of education or develop-
ment of the Calcutta Metropolitan Area. Or
whatever point we might look into, consider-
able development | as taken place there. And
we do hope that wl en the popular Government
takes over, the momentum that has been
generated in this ruspect would be continued.
And I can assure this House that the Govern-
ment of India wil' never lag behind in its
interest and readiress to assist West Bengal
to ameliorate the conditions of the people
there.

Well, Sir, I was giving figures of the tube-
wells. That will just give one more indication
of the progress that has been made.

Efforts are now being made to raise the
second crop of wheat in the flood-affected
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areas, 1543 tubewells left incomplete during
the first three Plans have been taken up and
it is expected that all of them will be comple-
ted in all respects by 31.3.1971. Additional
50 deep tubewells have been sunk with Cen-
tral assistance, About 86 new River Lift
Irrigation Schemes have been taken up during
the current year making the total in the State
to 34, The number of shallow tubewells has .
also been increased. Farmers have been given
agsistance to install 8,000 additional shallow
tubewells which will irrigate about 1,60,000
additional acres of land. Financial assistance
has also been given to buy 12,000 pump sets for
lift irrigation which will irrigate another
2,40,000 acres. Other programmes taken
up include small and marginal farms develop-
ment programmes, rural works, projects,
growing of cotton in the Sunderbans, and so
on and so forth. Inthe same way in educa-
ton, since 1.1.1971 free education for girls up
to. class VIII has been extended to urban
areas also., Opening of 500 primary schools
has been sanctioned in the urban areas of the
States of which 250 will be inthe Calcutta
Metropolitan Districts. That is so far as
education is concerned. The same is the case
in regard to fisheries, the same is the case in
regard to forests. I would not lhke to take the
time of the House in giving further details.
But as I said, we do hope that a popular Gov-
ernment will be in position soon.

As regards the observation that West Bengal
has not received all that it should have in the
Plan allocation and what the Government
proposed to do about other works of develop-
ment in West Bengal State, all that I cansay
on this occasion is that the Government of
India has initiated all these development pro-
jects, and it has a very great interest and
commitment in the cause of the people of West
Bengal, and we will do all that is possible and
necessary for us to give all possible develop-
ment assistance so that the popular Govern-
ment which would be in position in a few days
may be able to improve the lot of the
people.

SHRIMATI PURABI MUKHQPA.
DHYAY : I want to ask one clarification,
Please tell me the basis of your allocation. Is it
on the basis of population or isit on the basis
of the problems that the State faces ?
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SHRI RAM NIWAS MIRDHA : Well, Sir,
there are various ways of allocating Plan assis-
tance which are released from time to time by
the National Development Council. Some time
back a new formula was evolved in which
assistance was given not only with respect to
resources that a State can raise but with res-
pect to its backwardness. I cannot go into the

. details as to which formula was applied here.
But this is a well-established rule according to
which this allocation is given. I do not think
there should be any apprehension in the mind
of the bon’ble Member that due share would
not be given to West Bengal.

SHRI LOKANATH MISRA : She is

worried about problems.

MR, DEPUTY CHAIRMAN : The question
is:

“That this House approves the continu-
ance in force of the Proclamation issued by
the President on the 19th March, 1970 under
article 356 of the Constitution, in relation to
the State of West Bengal, for a further
period of six months with effect from the

1st April, 1971.”

The motion was adopted. ~/
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